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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 269 of 2023

IN THE MATTER OF:
Munish Son of Amar Singh ...Applicant

VErsus

Haryana State Pollution Control Board & Ors. ...Respondents

REPLY/OBJECTION ON BEHALF OF RESPONDENT NO.6-M/S
ULTIMATE GROUP TO THE ORIGINAL APPLICATION NO. 269
OF 2023 FILED BY APPLICANT MUNISH SON OF AMAR SINGH
AND REPORT DATED 20.07.2023 & 27.10.2023 SUBMITTED BY
THE HARYANA STATE POLLUTION CONTROL BOARD.

MOST RESPECTFULLY SHOWETH:

1. That the answering Respondent have gone through the contents of
the captioned Original Application and Committee’s Report dated
20.07.2023 & 27.10.2023 and have understood the same and
submitting reply/objections to the same by way of the present reply.

2. That the answering Respondent do not admit the correctness of the
statements made in the Original Application Reports and in general,
deny each and every content made therein, save and expect which
are borne out of the record and specially admitted by answering
Respondent hereinafter.

3. The Answering Respondent deny and dispute every averment and
contention of the Original Application as if specifically traversed
and denied and anything not specifically denied by the Answering
Respondent should not be deemed to be admitted and the

Answering Respondent further dispute and deny anything stated in
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the Original Application which is contrary to or inconsistent with
the present reply.

. That the Project Proponent-M/s. Ultimate Group (“Respondent
No.6”/ “answering Respondent”) had obtained the mining contract
for extraction of sand comprising an area of 35 hectares (23.60
hectares in Yamuna River bed and 11.40 hectares in outside the
river bed), Gyaspur Rasulpur sand unit, at Tehsil Gannaur, District
— Sonipat, Haryana.

PRELIMINARY SUBMISSION

. At the outset, it is submitted that the notice was issued to the

answering Respondent at a belated stage vide order dated
01.11.2023 and the answering Respondent appeared on 16.01.2024.
However before, the said orders, the matter was heard and two
reports dated 20.07.2023 & 27.10.2023 were filed before this
Hon’ble Tribunal and this Hon’ble Tribunal while relying on the
said reports issued directions vide order 21.07.2023 to HSPCB
without affording an opportunity of hearing to the answering
Respondent.

. It is submitted that the Original Applicant/Munish has not
approached this Hon’ble Tribunal with clean hands and has mislead
this Hon’ble Tribunal by giving wrong, false, and fabricated facts
S0 as to give a picture that the answering Respondent is responsible
for the illegal mining.

. It is most respectfully submitted that the Applicant herein has no
Locus Standi to file the present application and the same ought not
to be entertained by this Hon’ble Tribunal. The application can be
filed only by the persons stated under Section 18(2) of the Act of
2010. The Applicant is not an “aggrieved person” whose rights have

been directly affected. The Applicant has not shown in its Original
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Application as to how he is entitled to claim the relief and how he
Is an interested party. According to the Applicant herein, he is
interested in one particular mining of the answering Respondent in
State of Haryana which would not enable him to file the present
Application by expanding the scope of the Doctrine of Locus
Standi. Thus, the present Application is not maintainable ought to
have been dismissed at the threshold on the issue of maintainability.

8. At this juncture, it is pertinent to note that the Applicant herein
belongs to Uttar Pradesh and has raised the grievance regarding the
mining activities of the answering Respondent who is established
in the State of Haryana. Thus, as mentioned herein above, the
Applicant does not have locus to approach this Hon’ble Tribunal as
the Applicant neither resides in the area in question nor an
Environmentalist.

9. It is further submitted that the supporting affidavit filed along with
the Original Application does not speak about the Annexures
annexed along with the present Original Application which is
improper and inadmissible in the eye of law. Hence, the annexures
cannot be relied upon by this Hon’ble Tribunal as none of the
annexures are sworn upon by the Applicant on Affidavit. Thus, the
present Application ought not to have proceeded ahead and
annexures may not have been relied by this Hon’ble Tribunal while
passing the order dated 17.04.2023.

10. It is submitted that the present Application is not maintainable as
instant Original Application is a projected litigation and is filed with
an ulterior motive to save the illegal minor of the State of Uttar
Pradesh who are involved in the illegal mining activities in the State

of Haryana and the answering Respondent have been made a scape
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goat so as to give finality to issue of illegal mining being done in
the nearby area of answering Respondent.

11.1t is further submitted here that Respondent No.6 had a valid lease
deed, Environmental Clearance, Consent to Operate and all the
requisite permissions which are required for the mining activities.
At this juncture, it is important to mention here that answering
Respondent was not carrying out the mining activities after the
expiry of the Consent to Operate. It is only the already mines
mineral which was stocked by the answering Respondent before the
expiration of the Consent-to Operate was being transported after the
expiry of the Consent to Operate. However, the answering
Respondent was continuously applying for CTO again and again
after curing the defects but the said got refused on various occasions
i.e. 21.08.2022, 17.11.2022 and 26.12.2022. In fact on 03.04.2023,
the six monthly compliance report of Environmental Clearance
dated 31.03.2023 was submitted to HSPCB and SEIAA to show the
compliance of deficiencies.
A copy of the receipt of six-monthly compliance report of
Environmental Clearance dated 31.03.2023 submitted to HSPCB
and SEIAA on 31.04.2023 is annexed herewith and marked
ANNEXURE R-1(Colly).

12.1t is submitted here that the Demand Notice dated - 25.08.2023
issued by the Mining Officer, Department of Mines and Geology
Recovery of Rs. 24,48,71,800/- has been challenged by way of the
Appeal before Director, Mines Haryana which is pending
adjudication.
A copy of the Appeal challenging the Demand Notice dated -
25.08.2023 of Recovery of Rs. 24,48,71,800/- before Director,
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Mines Haryana is annexed herewith and marked ANNEXURE R-
2.

13.1t is submitted here that there is no date has been mentioned in the
News Paper and there is no clarity hence, the said Annexure (i.e.
Annexure-2) cannot be relied upon. Moreover, the said news is a
projected one and the answering Respondent denies the content of
the said Article.

14.At this juncture, it is pertinent to note that there is allegation of
illegal mining beyond the area granted to the answering Respondent
which is completely bald as the answering Respondent has been
made a scape goat. The issue of said illegal mining was also raised
by the answering Respondent time to time orally to the concerned
departments but due to no action by the said department, the
answering Respondent submitted a written compliant on
16.05.2022 to the Mining Officer, Sonipat, Haryana regarding
illegal mining carried out by the anti-social element in the vicinity
or surroundings of the mining lease area of the answering
Respondent. It was also mentioned in the complaint that illegal
mining led to revenue loss to the State Government hence kindly
take action against anti-social elements who are involved in the
illegal Mining in the vicinity or surroundings of the mining lease
area of the answering Respondent. However, no action was taken
against them and due to the said compliant, the present project
application is being preferred by the Applicant herein.
A copy of complaint dated 16.05.2022 made to the Mining Officer,
Sonepat, Haryana by Respondent No.6 is annexed herewith and
marked as ANNEXURE R-3.

15. It is submitted that the FIR which has been annexed by the

Applicant is also baseless as neither the name of the Project
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Proponent is mentioned nor there is any allegation on the
representative of the answering Respondent’s firm. Hence the said

FIR has been annexed to mislead this Hon’ble Tribunal.

BRIEF FACTUAL BACKGROUND:
16. That on 19.05.2015, an Auction Notice bearing No.
DMG/HY/Auction/SNP/2015/1653 dated 19.03.2015 was issued

by the Department of Mines and Geology, Government of Haryana
for the mining of Sand minor mineral mines/quarries of "Gyaspur-
Rasulpur Sand Unit" having total area of 35.00 hectares in the
district Sonipat, Haryana.

17.That on 16.04.2015 an Auction was held wherein the Answering
Respondent offered the highest bid of Rs. 6,13,25,000/- (Rs. Six
Crores thirteen lakhs twenty-five thousand only] per annum, against
the Reserve Price of Rs. 6,08,00,000/- per annum, for obtaining the
Mining Contract of Minor Mineral Mines namely 'Gyaspur-
Rasulpur Sand Unit' having the total area of 35.00 hectares.

18.That on 21.04.2015 a Letter of Acceptance of highest bid with
respect to the mining of Sand minor mineral mines/quarries of
"Gyaspur-Rasulpur Sand Unit" having total area of 35.00 hectares
in the district Sonipat, Haryana was issued to the Answering
Respondent-M/S ULTIMATE GROUP by the the Department of
Mines and Geology, Government of Haryana.
A copy of Letter of Acceptance dated 21.04.2015 issued to the
Answering Respondent-M/S ULTIMATE GROUP by the the
Department of Mines and Geology, Government of Haryana is
annexed herewith and marked as ANNEXURE R-4.

19.Thereafter Answering Respondent applied for the Environmental

Clearance from the STATE ENVIRONMENT IMPACT
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ASSESSMENT AUTHORITY HARYANA (herein referred as
SEIAA, Haryana).

20.That on 27.06.2016 SEIAA, Haryana granted Environmental
Clearance bearing No. SEIAA/HR/2016/470 to the Answering
Respondent for the proposed Mining of Sand for the Period of five
years.
A copy the Environmental Clearance dated 27.06.2016 bearing No.
SEIAA/HR/2016/470 is annexed herewith and marked as
ANNEXURE R-5.

21.That on 29.04.2015 Ministry of Environment, Forest and Climate
Change, Government of India issued a notification which notified
that the words five years in the case of all other projects and
activities shall be substituted by the word seven years in the case of
all other projects and activities”. At this juncture it is important to

reproduce here relevant paras of the notification.

8.0. 1141(E).—In exercise of the powers conferred by sub-
section (1) and clause (v) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986(29 of 1986) read with sub-
rule(4) of rule 5 of the Environment(Protection) Rules, 1986,

the Central Government hereby makes the following further
amendments to the notification of the Government of India , in
the erstwhile Ministry of Environment and Forests number S.O.

1533(E), dated the 14th September, 2006 after having dispensed
with the requirement of notice under clause(a) of sub-rule(3) of
rule 5 of the said rule, in public interest, namely.:—

....... (ii) in paragraph (i) as so numbered, -
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(a) for, the words “and five years in the case of all other projects
and activities ", the words “and seven years in the case of all
other projects and activities ” shall be substituted;
A copy of the notification dated 29.04.2015 issued Ministry of
Environment, Forest and Climate Change, Government of India is

annexed herewith and marked as ANNEXURE R-6.

22.That thereafter Haryana State Pollution Control Board by
considering the letter of Project Proponent-M/s. Ultimate Group,
vide letter dated 05.01.2022 granted Consent to Operate to the
Project Proponent M/s. Ultimate Group, subject to certain Terms
and conditions, Period from 05.01.2022 to 30.09.2022 for mining
of minerals in the above-mentioned leased area. Pursuant to the
same, the mining was started from February, 2022 onwards.
A copy of Consent-to-Operate, dated 05.01.2022, granted to
answering Respondent is annexed herewith and marked as
ANNEXURE R-7.

23.1t 1s submitted that answering Respondent from time to time applied
for the Consent to Operate which was refused by the Regional
Officer, Sonipat, HSPCB 21.08.2022, 17.11.2022 and 26.12.2022.
However, after the refusal and when the valid CTO.

24. 1t 1s submitted that the Mining was going within the permissible

limit and depth in accordance with the rules and regulations.

REPLY ON MERIT TO THE ORIGINAL APPLICATION

Reply to the facts in brief:

25.That the contents of the Para no.1 of the facts in brief of the Original
Application bearing No. 269/2023 are matter of record, need strong
proof and hence need no reply.
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26.That the contents of the Para no.2 of the facts in brief of the Original
Application bearing No. 269/2023 are matter of record and hence
need no reply.

27.That the contents of the Para no.3 of the facts in brief of the Original
Application bearing No. 269/2023 are a matter concerned with
religious faith & belief and has no relation with environmental
issues and hence need no reply.

28.That the contents of the Para no.4 of the facts in brief of the Original
Application bearing No. 269/2023 are ambiguous, false and denied.
That the contents of this para do not make any specific allegation
against the answering Respondent and hence need no reply.

29.That the contents of the Para no.5 of the facts in brief of the Original
Application bearing No. 269/2023 are concerned with, to some
extent, personal interest and more particularly concerned with
religious faith. That the jurisdictional issues with respect to
religious faith does not lies before this Hon’ble Tribunal.

30.That the contents of the Para no.6 of the facts in brief of the Original
Application bearing No. 269/2023 are admitted to the extent that a
closer order was issued on 16.03.2023. But it is denied that
Respondent No.6 was involved in illegal mining. That the
Respondent No.6 had valid lease deed, Environmental Clearance,
Consent to Operate and all the requisite permissions which are
required for the mining activities. As narrated in the preceding
paragraphs, the answering Respondent was only removing the stock
after the expiration of the CTO.

31.That the contents of the Para no.7 of the Facts in brief of the
Original Application bearing No. 269/2023 are ambiguous, false
and doctored and vehemently denied. It is clarified here that no

illegal mining was being carried out by the Respondent No.6 after
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the expiry of Consent to Operate. That the Respondent No.6 only
took out the minerals which was left over at the mining lease area.

32.That the contents of the Para no.8 of the Facts in brief of the
Original Application bearing No. 269/2023 are matter of record.

33.That the contents of the Para no.9 of the Facts in brief of the
Original Application bearing No. 269/2023 are admitted to the
extent that Regional Officer, Sonipat, HSPCB, on 21.08.2022,
refused to give Consent to Operate (CTO) to M/s. Ultimate Group/
respondent no. 6. But it is vehemently denied that there was
violation of the provisions of the Water (Prevention and Control of
Pollution) Act, 197 4 and Air ((Prevention and Control of Pollution)
Act, 1981. The answering Respondent keep on trying to clear the
deficiencies being point out by the HSPCB and recently, vide letter
dated 31.03.2023, the answering Respondent submitted the six
monthly compliance report to the HSPCB and SEIAA.

34.That the contents of the Para no.10 of the Facts in brief of the
Original Application bearing No. 269/2023 are admitted to the
extent that Regional Officer, Sonipat, HSPCB, on 17.11.2022,
refused to give Consent to Operate (CTO) to M/s. Ultimate Group/
respondent no. 6. But it is vehemently denied that there was
violation of the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution)
Act, 1981.

35.That the contents of the Para no.11 of the facts in brief of the
Original Application is denied. It is submitted that the due to
various civil disputes, the mining operation was not in continuous
operation but have worked only after the grant of Consent-to-

Operate.
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36.That the contents of the Para no.12 of the Facts in brief of the
Original Application are admitted to the extent that Regional
Officer, Sonipat, HSPCB, on 26.12.2022, refused to give Consent
to Operate (CTO) to M/s. Ultimate Group/ respondent no. 6. But it
is vehemently denied that there was violation of the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981. It is submitted that
few deficiencies which were pointed out by the HSPCB were being
rectified and in fact on 03.04.2023 also six monthly compliance
report was submitted to HSPCB and SEIAA.

37.That the contents of the Para no.13 and 14 of the Facts in brief of
the Original Application bearing No. 269/2023 are matter of record
and hence need no reply.

38.That the contents of the Para no.15 of the Facts in brief of the
Original Application bearing No. 269/2023 are admitted to the
extent that on dated 16.03.2023 closure order was issued by the
Chairman, HSPCB and on dated 17.03.2023 compliance of closure
order was sent to the Chairman, HSPCB, Panchkula alongwith
compliance report of the closure order. But it is vehemently denied
that despite closure order and compliance report, the Respondent
no. 6 was operating the unit at sand minor quarries of Gyaspur-
Rasulpur, sand unit, Gannaur, Sonipat.

39.That the contents of the Para no.16 of the Facts in brief of the
Original Application bearing No. 269/2023 are matter of record and
hence need no reply.

40.That the contents of the Para no.17 of the Facts in brief of the
Original Application bearing No. 269/2023 are not related to
Respondent no.6 hence need no reply.
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41.That the contents of the Para no.18 of the Facts in brief of the
Original Application bearing No. 269/2023 repetition of the above

averment and hence need no reply.

REPLY TO THE GROUNDS:

42.That the answering Respondent denies each & every ground raised
in the instant Original Application as the same has been answered
in the present reply in the preceding paragraphs hence there is no

requirement of specific/categorical reply of each ground

Reply to the Action taken report dated 20.07.2023 and 27.10.2023
by the Haryana State Pollution Control Board

43.That the Preliminary Submission and reply to the Original
Application bearing No. 269/2023 may treated as the part and parcel
of reply to the Action taken report dated 20.07.2023 by the Haryana
State Pollution Control Board.

44.That the Action taken report dated 20.07.2023 submitted by the
Haryana State Pollution Control Board is not properly prepared.
That the Respondent No.6 has valid lease deed, Environmental
Clearance, Consent to Operate and all the requisite permissions
which are required for the mining activities. The answering
Respondent was not carrying out the mining activities after the
expiry of the Consent to Operate, it is only the stock which was
being removed. However, the answering Respondent was
continuously applying for CTO again and again after curing the
deficiencies but the said got refused on various occasions i.e.
21.08.2022, 17.11.2022 and 26.12.2022. In fact on 03.04.2023, the

six monthly compliance report of Environmental Clearance dated
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31.03.2023 was submitted to HSPCB and SEIAA to show the
compliance of deficiencies.

45.1t is submitted here that the Demand Notice dated - 25.08.2023
issued by the Mining Officer, Department of Mines and Geology
Recovery of Rs. 24,48,71,800/- has been challenged by way of the
Appeal before Director, Mines Haryana which is pending
adjudication.

46.1t is pertinent to note that there is allegation of illegal mining
beyond the area granted to the answering Respondent is completely
bald as the answering Respondent has been made a scape goat. The
issue of said illegal mining was also raised by the answering
Respondent time to time orally to the concerned departments but
due to no action by the said department, the answering Respondent
submitted a written compliant on 16.05.2022 to the Mining Officer,
Sonipat, Haryana regarding illegal mining carried out by the anti-
social element in the vicinity or surroundings of the mining lease
area of the answering Respondent. It was also mentioned in the
complaint that illegal mining led to revenue loss to the State
Government hence kindly take action against anti-social elements
who are involved in the illegal Mining in the vicinity or
surroundings of the mining lease area of the answering Respondent.
However, no action was taken against them and due to the said
compliant, the present project application is being preferred by the
Applicant herein.

47.That in view of the above facts and circumstances of the case and
the answering Respondent has a good case on merits and the
Original Applicant has made bald allegation and the answering
Respondent have been saddled with the huge cost by the committee

without ascertaining the fact that whether the answering
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Respondent is involved in the illegal mining in the surrounding
areas or not. It is humbly requested that an independent
committee/agency may be appointed by this Hon’ble Tribunal to
bring out the true facts before this Hon’ble Tribunal.

48. Therefore, the present Original Application may be disposed of in
accordance with law.

49.That the supporting Affidavit is being filed along with this Reply.
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declare as under:
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BEFORE DIRECTOR, MINF&& GEOLOGY DEPARTMENT,
HARYANA, 30 BAYS ILDING, SECTOR-17,

CHANDIGARH
ANNEXURE R-2
M.A. No. of 2023
IN
Appeal No. of 2023
M/s Ultimate Group ..Appellant
Versus

The Mining Officer, Department of Mines & Geology, Sonipat
...Respondent

Application for staying the operation of
impugned Show Cause and Demand

Notice dated 25.08.2023 issued by

Respondent.

Respectfully Showeth:-
1. That the accompanying appeal is being filed before this
Hon’ble Court. The grounds taken therein may kindly be read as

a part of this application.

2 That the applicant-appellant has a prima facie case in its
favour.

3 That the balance of convenience is also in favour of the
applicant-appellant.

4 That an irreparable loss and injury would be caused to the

applicant-appellant if the operation of the impugned Show Cause

and Demand Notice dated 25.08.2023 is not stayed.
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BEFORE DIRECTOR, MINES & GEOLOGY
DEPARTMENT, HARYANA, 30 BAYS BUILDING,
SECTOR-17, CHANDIGARH

M.A. No. of 2023
IN
Appeal No. of 2023
M/s Ultimate Group ...Appellant
Versus

The Mining Officer, Department of Mines & Geology,
Sonipat

...Respondent

Affidavit of Ishwar Sharma aged 49 years
son of Sh. Shiv Kumar, Resident of House No.
94, Badodh, Bushlana Kalan, District Jind
a = (Haryana) (Aadhaar Card Number - 5412
O () 6577 3473 & Mobile Number- +91 94160-
22041), Proprietor, M/s Ultimate Group, SCO
No.2 & 3, Service Road, Near Ranvir Hooda

Park, Mughal Canal, Karnal (Haryana)

I, the above named deponent, do hereby solemnly

affirm and declare on oath, as under :-

1. That the accompanying application is being filed in

this Hon’ble Court which is likely to succeed on the

grounds mentioned therein.
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2, That the contents of the application are true and
correct to the knowledge and belief of the deponent. No

part of the same is incorrect or false and nothing

Material has been kept concealed therein,

3.  That the contents of the application may kindly be
read as a part and parcel of the instant affidavit, The
Same are not being reproduced here for the sake of

brevity.

4. That no such or similar application earlier has
been filed ejther in this Hon’ble Court or before any

other court of competent jurisdiction.

Place: Chandigarh C.1 Gial Sealer ree
he contents of A davit/Docume
Dated : = O i 202 3 been explained to the deponent/ executants
He/ She has admitted the same to the correct "
—— -;{ \ Co “
) C ML ;'_"»L.... Js/ }L ‘:7“1

SmaNo / {032
/ ,,/

Verification

Verified that the contents of my above affidavit
are true and correct to the knowledge and belief of the
deponent. No part of the same is incorrect or false and

nothing material has been kept concealed therein.

i A / b TA\\ \g\
Place: Chandigarh /> R5\
. 10. 2023 (* ('Iaf?eluwt )|1n1un~gr\ ",
Dated . i Ove d Upto: 16 m':‘y ((1/
OI/\ gt Il‘ \\Sf/,
2 } \OF N2
31 0CT 2% ATTESTED SR,

Talscm Ld KMmdf
NOTARY CHANDIGARHUT)
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BEFORE DIRECTOR, MINES & GEOLOGY

DEPARTMENT,
HARYANA, 30 BAYS BUILDING, SECTOR-17,
CHANDIGARH
Appeal No. of 2023

M/s Ultimate Group, SCO No.2 & 3, Service Road, Near Ranvir

Hooda Park, Mughal Canal, Karnal (Haryana) through its

Proprietor Sh. Ishwar Sharma aged 49 years son of Sh. Shiv
Kumar, Resident of House No. 94, Badodh, Bushlana Kalan,

District Jind (Haryana) (Aadhaar Card Number -

5412 6577
3473 & Mobile Number - +91 94160-22041)
...Appellant
Versus
The Mining Officer, Department of Mines & Geology, Sonipat, 34

Atlas Road, Bharat Porcelain Industrial Estate, Near Old DC
Office, Sonipat.

...Respondent

Appeal under sub rule (1) of Rule 109 of
Haryana Minor Mineral Concession, Stocking
and Transportation of Mineral and Prevention
of Illegal Mining Rules, 2012 (hereinafter
referred to as State Rule 2012) challenging

the Show Cause and Demand Notice dated
25.08.2023 (received on 04.09.2023) issued

by Respondent, vide which appellant has been
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directed to deposit Rs,

24,48,71,800 .

(Rupees Twenty Four Crores Forty Eight Lakhs
eventy One Thousand Eight Hundred) within
d of one month.
AND
r prayed that during pendency of the
eal before this Hon’ble Court,
show Cause and Demand Notice

(received on 04.09.2023)

ND / OR
jiate writ, order or
“ourt may deem fit

circumstances of




Rs. 6,13,25,000/- against the

148

Reserve

Rs.

6,08,00,000/- and Appellant-firm, being the highest bidder, th
' S

Appellant’s bid was accepted, and subsequently, Letter of Intent
was issued in favour of Appellant-Firm on 21.04.2015 in respect
of 35 hectares of land. Copy of Letter of Intent dated
21.04.2015 is annexed herewith Annexure A-1 for the kind

perusal of this Hon’ble Court.

3. That thereafter, the Appellant entered into a Contract
(Form MC-1) with the Mining Department on 04/08/2015. Copy
of Mining Contract Agreement (Form MC-1) dated 04.08.2015 is

appended herewith as Annexure A-2 for the kind perusal of this

Hon'ble Court.

4. That thereafter, after obtaining Environmental Clearance
on 27.06.2016 and all the necessary approvals/permissions such
as Consent to Operate, the Appellant, admittedly, commenced

mining operations on 07.07.2016.

5. That the mining operations of the Appellant-Firm
remained disturbed, initially on account of orders of National
Green Tribunal and later, because of some of the Original
Partners of the Appellant-Firm backed out from Appellant-Firm;
and as such financial assistance was provided by Sh. Ishwar

Sharma and Sh. Rajesh Kumar for continuing the financial

operations. The said development, of introduction of new

artment and no objections

partners was in the knowledge of Dep

t that stage, while receiving

were raised by the Department a

payments from the newly introduced partners.




6. Ihat O \ 25.01.2019, | Ur()ff,r_,)‘ Vl()\m\ )
o of >t \
2tk ed

principles of law, as also the terms and conditions of the m
Yt ‘ﬁmq

Contract Agreement, the Mining Department suspendeq the
Mining Contract given to the Appellant-Firm. Copy of order dated
25.01.2019 passed by Director, Mines & Geology Department

Haryana, is annexed herewith as Annexure A-3 for the kind

perusal of this Hon'ble Court.

P45 That the Appellant filed CWP No. 6040 of 2019 titled “M/s
Ultimate Group Versus State of Haryana & Others” before the
Hon'ble Punjab and Haryana High Court, Chandigarh,
challenging, inter-alia, Suspension Order dated 25.01.2019
(passed on the wrongful and illegal basis that the composition of
the Appellant-Firm was changed, without seeking permission
from the Respondent-Department, despite the fact that specific
permission was sought, as was recorded in the said Suspension
Order as well) and seeking directions to the respondent to
consider and decide the application of the Appellant regarding
addition of two new partners. The Hon'ble High Court, on
11.03.2019, directed the respondents therein, to decide the said
application, while tiding over the objection raised by the
respondent regarding no permission being sought. Copy of order
dated 11.03.2019 passed by the Hon'ble High Court is appended

herewith as Annexure A-4 for the kind perusal of this Hon'ble

Court.

8. That thereafter, vide order dated 30.10.2019, the
respondent-department, in a routine and mechanical manner,

declined the request of Appellant-firm, for transfer of contract.
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Later, vide order dated 08.01.2020, mining
ODerat‘\OnS

were suspended by the Respondent-Department.

9. That two statutory appeals, i.e. one challenging the order
dated 08.01.2020, and another challenging the order dated
30.10.2019, were filed before Hon'ble Additional Chief Secretary,
Mines & Geology Department Haryana; however, vide common
order dated 04.01.2021, the appeals filed by Appellant were
dismissed. Copy of order dated 04.01.2021 is appended herewith

as Annexure A-5 for the kind perusal of this Hon’ble Court.

26

10. That further, vide separate order dated 28.01.2021, even

the mining contract granted to the Appellant-firm was
terminated. Copy of order dated 28.01.2021 is appended
herewith as Annexure A-6 for the kind perusal of this Hon'ble

Court.

11. That thereafter, the Appellant approached Hon’ble Punjab
and Haryana High Court, Chandigarh by way of fiing CWP No.
21368 of 2021 challenging the termination order dated
28.01.2021, order dated 04.01.2021 dismissing Appellant’s
appeals, order dated 08.01.2020 suspending the Appellant’s
mining contract and order dated 30.10.2019 rejecting the
Appellant’s application dated 19.03.2019 for transfer of contract

to Shri Ishwar Sharma.

The Hon’ble Punjab and Haryana High Court, after
considering all the facts and circumstances of the case, vide
order dated 09.11.2021 allowed writ petition and all above

stated orders impugned in the writ petition were set aside,
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16 That it is apt mentioning here that the Appellant, after the

i termination orders by the
i i f suspension and
setting aside ©O

Hon'ble Court vide order dated 09.11.2021, on account of
on

()‘)elllllg O| the FOltal/ sta ini l L

' an end,
on account of consent to Operaté, having come to

ellant.
Closure Order dated 16.03.2023 was served upon the ApP

i ewith
copy of Closure Order dated 16.03.2023 is appended her

I / L.
as Annexure A-8 for the kind perusal of this HoN ble Cour

i t of
17. That the mining operations at the site, on accoun

jssue
Closure Order, had since not taken place, and the only 1

interse the parties, now, was with regard to the liability of the

Appellant, qua which, appeal pefore the competent authority

was/is pending subjudice, as stated above.

18. That the appellant thereafter, was served with the
impugned show cause and demand notice dated 25.08.2023
purdening the Appellant with hugeé liability of RS. 24,48,71,800/—
(Rupees Twenty Four crores Forty Eight Lakhs seventy one
Thousand Eight Hundred) by relying upon an order passed by

the National Green Tribunal.

19. That upon inquiry, it transpired that Original Application

No. 269 of 2023 has pbeen filed by one€ Munish before Hon’ble

National Green Tribunal, New Delhi, wherein vide order dated

17.04.2023, Hon'ble National Green Tribunal ordered Joint

Committee of State Environment Impact Assessment Authority,

State Pollution Control Board and District Magistrate Sonepat to

submit a report. Copy of order dated 17.04.2023 is annexed
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nnexure A-9 for the kind perusal of this Hon’ble
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associated, and now, vide the impugned Show Cause & Demand

ated 25.08.2023,
r Crores Forty Eight

s been fastened upon the

huge liability of Rs. 24,48,71,800/-

Notice d
Lakhs Seventy One

(Rupees Twenty Fou

Hundred) ha

Thousand Eight
d of the order passé

Appel|ant—company, by taking ai d by Hon’ble

National Green Tribunal.

It is submitted that order of Hon’ble National Green
Tribunal, New Delhi, in no way, gives any such direction, and the

ssued, is with regard t

o recovery of environmental

only direction i
o Rules. The said matter is pending

pensation according t
Green Tribunal and

com

subjudice pefore the Hon’ble National
Appellant would take recourse before the said court, as till date,

re the said Authority.

Appellant has not even been heard befo

23. That, admittedly, the entire litigation, till date, interse the
parties, would show that at no point of time, any allegation of
illegal mining was raised against the Appellant.

24. That further, admittedly, pursuant to the Closure Order

1,3@‘03.2023, the mining operations are no more in
as is also apparent from perusal of the report

ryana State Pollution Control Board, Sonipat

n against the Appellant regarding non-

yorts to the Respondent-Department.

is of Site Inspection, conducted in

: ;n allegedly noticed that there
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prehenS|on that AéSellant approached the H
on’'ble

by way of filing CWP No. 18299 of 2023

5 NOW become true.

ple High Courtr W&

peal. order dated

is attached as

llowed to be
21.09.2023 passed in CWP No. 20764 of 2023
Annexure A-12 for the kind perusal of this Hon'ble court.
Hence, the instant appeal.
d within

is being file
8.2023 has

is apt mentioning here that

n 04.09.2023. It 1
Act provides for 60 days Jimitation

pbeen

Jimitation,
received O
Section 110(1) of
. peﬁod In view thereof, the
. g been received on 04.09.2023,

impugned demand notice

the appeal is within

h or similar appeal earlier has been filed either

Court or before any other court of competent



It is, therefore, res — 33
» respedtilily prq
Yed that th

. € pre
~may kindly be allowed and show Sairen. 4id Sent appeay
Demand
Notice

dated 25.08.2023 (received on 04.09 2023)

|SSued by

Respondent, vide which appellant has been directed to ¢
€posit

Rs. 24,48,71,800/- (Rupees Twenty Four Crores Forty Eight

Lakhs Seventy One Thousand Eight Hundred) within a period of

one month, may kindly be set-aside, in the interest of justice.

It is further prayed that during pendency of the present
appeal before this Hon’ble Court, operation of Show Cause and
Demand Notice dated 25.08.2023 may kindly be stayed, in the

interest of justice.

It is further prayed that the filing of certified copy of Show
Cause and Demand Notice dated 25.08.2023 (received on
04.09.2023) issued by Respondent, may kindly be exempted, in

: e interest of justice.

i |:’ f!;-__“"

 (MUNISH GUPTA)
ADVOCATE

~ P-515/2005

COUNSEL FOR APPELLANT

T T
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GST NO - 06BMPPS7218N2Z6 MOBILE NUMBER - +91 94160 22041

ULTIMATE GROUP

House No-163, Ashoka Nursery, Karnal-132001

DATE : 16 MAY 2022

Har ¥,
aefAT siftey
- ghamm

e : Xq &) IR T SRS QN gRT TSTE ST 6 & HaH H|

HeRIY,

Ji3=g Maea § &t gar) B m/s ULTIMATE GRoUP & ATH | TRITIUR TYAQR J TR gRI 331 Sdfed
fepar wrar 2, ot @1 R HH: 16//25/1,25/2, 17//3,4,5,9,11,12,19,20,21. 18//1,10,11,20,21.
19//4,5,6,7,8,13,14,15,16,17,18,19,22,23,24,25.
34//2,3,4,5,6,7/1,8,9,12/1,12/213,14,15,16,17,18,19,22,23/1,23/2,24,25. 35//1,10,11,20,21 36//1 37//5 Sife
BIRETUT Ud SR gm0t ¥fm A w0 g € | s R gRaTn Ut 3R Vo ¥ & $0 eI adl gl QY
G [T ST & I8 TR & ASTATS D1 JHHH 81 W61 & Gl SR-aR 7 B3 b S[ao[g A ol ot
HIST T ST bR ¢ Forep T8 TS-arTsT a1 Aled S ot 2

S1dl: 41 A 9 379 ae § 1 59 991 &1 AueRT Seg A Sieg #37 &1 pur Y fored 1 3 Big
TH1ae g1 fdgu™= ST AT 8|
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ANNEXURE R-4 Annexure - |

Registered/Speed Post

From

The Director General,
Mines and Geology Department, Haryana,
1% Floor, 30-Bays Building, Sector-17, Chandigarh.

To

M/s Ultimate Group, SCO 2 & 3,
Service Road, Near Ranvir Hooda Park,
Mugal Kanal, Karnal.

Memo No. DMG/HY/Cont/ Gyaspur-Rasulpur/2015/ 2128
Dated Chandigarh, the 21/04/2015

Subject: Acceptance of the highest bid/ in respect of the Sand minor mineral
mines/quarries of “Gyaspur-Rasulpur Sand Unit” having total area of 35.00
hectares in the district Sonipat, offered in the auction held on 16.04.2015
and issue of Letter of Intent (Lol) - regarding.

You offered the highest bid of Rs. 6,13,25,000/- [Rs. Six Crores thirteen lakhs
twenty five thousand only] per annum, against the Reserve Price of Rs. 6,08,00,000/- per
annum, for obtaining the Mining Contract of Minor Mineral Mines namely ‘Gyaspur-Rasulpur
Sand Unit’ having the total area of 35.00 hectares which, inter alia, contains two mining
blocks, in the auction held on 16.04.2015 in the office of Assistant Mining Engineer, Sonipat in
accordance  with terms and  conditions of the  Auction Notice No.
DMG/HY/Auction/SNP/2015/1653 dated 19.03.2015. The detail of the khasra numbers of the
tentative area under above said Mining Unit is attached as Annexure ‘A’,

2, You are hereby informed that the state government has accepted the highest bid of
Rs. 6,13,25,000/- [Rs. Six Crores thirteen lakhs twenty five thousand only] offered by you in
respect of the above said minor mineral mines unit of ‘Gyaspur-Rasulpur Sand Unit’ under the
provisions of the Haryana Minor Mineral Concession, Stocking, Transportation of Minerals &
Prevention of Illegal Mining Rules-2012 (State Rules). Accordingly, you have become the

successful bidder in respect of ‘Gyaspur-Rasulpur Sand Unit’ of the district Sonepat.

3. The State Government having accepted the aforementioned highest bid offered by you,
the Department is pleased to issue this Letter of Intent (Lol) in your favour in respect of the

Mining Unit/area namely ‘Gyaspur-Rasulpur Sand Unit’ subject to the following terms and
conditions:

(i) The period of contract shall be 08 years and the same shall commence with effect from

the date of grant of environmental clearance by competent authority or on expiry of a

36
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Annexure - |

contract money shall be deposited before commencement of the mining operations or
before expiry of the period of 12 months, whichever is earlier;

You shall execute an Agreement Deed in Form MC-I appended to the Haryana Minor
Mineral Concession, Stocking, Transportation of Mineral & Prevention of lllegal Mining
Rules-2012 (the State Rules 2012) within a period of 90 days from the date of issuance
of this communication/ grant of Lol;

It may be pointed out that as per existing applicable rates the contract agreement had
to be executed on Non Judicial Stamp papers worth Rs. 22,70,950/- (Rs. Twenty two
lakh seventy thousand nine hundred and fifty only). However, you are aware that M/s
Haryana Royalty Company, one of the Lol holder (who participated in the auctions held
in December 2013) has filed a CWP No. 6018 of 2014 before the Hon’ble Punjab &
Haryana High Court. Further a few other similarly situated Lol holders have also filed
separate CWP’s before the Hon’ble Punjab and Haryana High Court challenging
demand/ levy of Stamp Duty on execution of ‘Contract Agreement’. The said matter is
still pending for adjudication. Accordingly, the auction was conducted subject to
outcome of said cases. Therefore, the charging of stamp duty for the execution of
contract agreement shall be as per final outcome of the said CWP’s,

The Contract Agreement would also be required to be got Registered on payment of
the applicable Registration fee;

In case you fail to execute the Agreement Deed within the prescribed period of 90
days, this Lol shall be deemed to have been revoked and the amount of initial bid
security deposited at the time of auction shall be forfeited. Further, the balance
amount of 15% towards the bid security, amounting to Rs. 91,98,750/- being the 15%
of the annual bid amount, shall be recovered as arrears of land revenue and, you, as
the Lol holder/ defaulter, shall be debarred from participation in any future auctions
for a period of 5 years;

You shall also furnish a solvent surety for a sum equal to the amount of the annual bid
for execution of the Agreement. In case the surety offered by the contractor(s) during
the subsistence of the contract is not found solvent, the contractor(s) shall offer

another solvent surety and a supplementary deed shall be executed to this effect;

After execution of Agreement, either before commencement of the mining operation
or before expiry of the period of 12 months from the date of issuance of this Lol,
whichever is earlier, in case of failure to deposit the balance 15% amount towards
security [as required under clause (v) above] the acceptance of bid/issuance of

Lol/execution of agreement shall be deemed to have been revoked and 10% amount
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Annexure - |

deposited towards as initial bid security at the time of auction shall stand forfeited.
Further, un-paid 15% amount towards security shall be recovered as arrears of land
revenue and you shall debarred from participation in any subsequent bids for a period
of 5 years;

You shall be liable to deposit the contract money in advance at monthly intervals as

per provisions of Contract Agreement i.e. from the date of commencement of the
contract Agreement;

You shall also deposit/ pay an additional amount equal to 10% of the due contract
money along with the monthly installments towards the ‘Mines and Minerals
Development, Restoration and Rehabilitation Fund’.

You shall also be liable to pay advance income tax as per provisions of Section 206(c) of
income tax act in addition to contract money, payable as per terms and conditions of
contract agreement.

On enhancement of the contract money with the expiry of every three years period,
you shall deposit the balance amount of security so as to upscale the security amount
equal to 25% of the revised annual contract money as applicable for one year with
respect to the next block of three years. No interest, whatsoever, shall be payable on

the security amount deposited under the prescribed security head of the government;

You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive & Final)
as per chapter 10 of the State Rules for each block of the “Mining Unit” and shall not
commence mining operations in any area except in accordance with such Mining Plan
duly approved by an officer authorised by the Director General, mines & Geology, in
this behalf.

Further, the actual mining will be allowed to be commenced only after prior
Environmental Clearance is obtained by you as the Lol holder/mining contractor for the
Mining Blocks from the Competent Authority separately or jointly for the mining unit as
permitted by the competent Authority required under EIA notification dated
14/9/2006, as amended from time to time by the MoE&F, Gol and guidelines/ circulars
issued in this behalf;

The Mining contractor to whom mining rights have been granted through this contract
would also be liable to pay the following to the landowners to undertake mining
operations:

(a) Annual rent in respect of the land area blocked under the concession but not being
operated, and
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{b) Rent plus compensation in respect of the area used for actual mining operations.

The amount of annual rent and the compensation shall be settled mutually between
the landowner and the mining contractor. In case of non-settlement of the rent and
compensation, the same shall be decided by the District Collector concerned in
accordance with the provisions contained in Chapter 9 of the “Haryana Minor Mineral
Concession, Stocking, and Transportation of Minerals and Prevention of Illegal Mining
Rules, 2012”;

The total mineral excavated and stacked by the concession holder within the area
granted on mining contract shall not exceed two times of the average monthly
production as per approved Mining Plan at any point of time;

The Mining Contractor shall not stock any mineral outside the concession area granted
on mining contract, without obtaining a valid license as per provisions contained in
Chapter 14 of the State Rules;

The contractor shall not carry out any mining operations in any reserved/ protected
forest or any area prohibited by any law in force in India, or prohibited by any
authority without obtaining prior permission in writing from such authority or officer
authorized in this behalf. [n case of refusal of permission by such authority or officer
authorized in this behalf, contractor(s) shall not be entitled to claim any relief in
payment of contract money on this account;

Following special conditions shall be applicable for excavation of minor mineral(s) from

river beds in order to ensure safety of river-beds, structures and the adjoining areas:

(a) No mining would be permissible in a river-bed up to a distance of five times of
the span of a bridge structure on up-stream side and ten times the span of such
bridge structure on down-stream side, subject to a minimum of 250 meters on
the up-stream side and 500 meters on the down-stream side;

(b) There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters.over which mining is undertaken or at such distance as
may be directed by the Director or any officer authorised by him;

() The maximum depth of mining in the river-bed shall not exceed three meters

from the un-mined bed level at any point in time with proper bench formation;

(d) Mining shall be restricted within the central 3/4th width of the river/ rivulet;
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(e) No mining shall be permissible in an area up to a width of 500 meters from the
active edges of embankments in case of river Yamuna, 250 meters in case of

Tangri, Markanda and Ghaggar and 100 meters on either side of all other rivers/
rivulets;

(f) Any other condition(s), as may be required by the Irrigation Department of the
state from time to time for river-bed mining in consultation with the Mines &
Geology Department, may be made applicable to the mining operations in river-
beds.

(xxv) A safety margin of two meters (2m) shall be maintained above the ground water table
while undertaking mining and no mining operations shall be permissible below this level
unless a specific permission is obtained from the competent authority in this behalf.
Further, the depth of excavation of mineral shall not exceed nine meters (9m) at any
point of time;

(xxvi) The contractor shall not undertake any mining operations in the area granted on mining
contract without obtaining requisite permission from the competent authority as
required for undertaking mining operations under relevant laws;

(xxvii) The contractor shall be under obligation to carry out mining in accordance with all
other provisions as applicable under the Mines Act, 1952, Mines and Minerals
(Development and Regulation) Act, 1957, Indian Explosives Act, 1884, Forest
(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules made
thereunder, Wild Life (Protection) Act, 1972, Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981;

4. Accordingly, for the time being you are advised to submit the Draft Contract
Agreement on Form MC-I (in Five copies) appended to the State Rules-2012, on plain papers
along with other requisite documents including a solvent surety(s) for a sum equal to the
amount of the annual bid for execution of the agreement, within a period of 90 days from the
date of issue of this bid acceptance letter and the Lol. You should also furnish an affidavit to
the effect that you will immediately deposit the requisite stamp duty as per out of the related
court cases as stated under para 3(viii) above.

5. Please note that one Sh. Rajbir Singh had filed a CWP bearing No. 27700 of 2013 before
the Hon’ble Punjab & Haryana High Court challenging the conditions of the auction notice and
the rules relating to payment of Rent and Compensation to the land owners and the time of 12
months allowed to the highest bidders/ Lol holders for obtaining the Environmental Clearance
as per EIA notification of the Ministry of Environment & Forests, Government of India. While
the Hon’ble High Court did not restrain the auction proceedings and held that that the
41
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auctions may be held but it has also directed vide its orders dated 17.12.2013 that the same
shall be subject to final outcome of the above said CWP. Accordingly, the auction was
conducted, subject to outcome of above case. Hence, this acceptance /Lol is being issued

subject to the outcome in CWP No. 27700 of 2013 pending before Hon’ble Punjab & Haryana
High Court.

vi‘ ‘g_am\r/f——’/
Mimng/glg‘wneer,

for Director General, Mines and Geology,
Haryana.

Endst. No. DMG/HY/Cont/ Gyaspur-Rasulpur/2015/ Dated:- 21/04/2015.
A copy is forwarded to the following for information and necessary action please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Sonepat.
3. The Assistant Mining Engineer, Mines & Geology Deptt., Sonepat.

Mining Engineer,
for Director General, Mines and Geology,
Haryana.
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T, I SR A TREd JoAre
st
¢ faeefl, 29 e, 2015
13T, 1141(3F).—Fe= 1T TR, TATALOT (F2eqor) 7=m, 1986 * A=W 5 & IuFaw (4) F
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() o oTefie A 6T T & ATHHEFT & TLAT, T TLHIL o TRl 9 G 3T aT HATAT
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ERIBSILEIE
(ii) BT (i) T TRTE HEATTha (AT STTUITT,-
@) “I¥ FAT e afASETe i GRaTsherTat #v 2o W Ui aU” 9reat & T U< ‘T q9T
I IRATSIATSAT AT FohaTareTar 7 29 § |79 99 9real 1 T@T SITUAT;
@) “qurie, &= A qRETSTTstl T A9 &7 &y 29T §” rsal F " TIL(WE A 9T 7

“gorfead fFaus st afafa a7 To7 w7 Bows afvfe F awmel ae=st F 91y qeme
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“(ii) & ferepTer afETsTst 3T TR & [Ag 8(®)], #T 3o ¥ fafdwmra srafd Faar v
TRITeReTal @e | g STgT ah Tt farshTerehal o &9 § slaas & ITLalad g

g T W o TAfemm=aar #it 95 dater qafad B[S ITieEor g a7q a9 6f Aiewad
AT T FEMAT ST T T Tg ad STaih s AGad e gl (A arda® TIEwaor ol

TR qRTSETeN AT GhaTRaTdl (T A 97 8) A AT | ST FITE YET 1% afgd
At srater & Wiax At sty & Ja AT Smar g

g I8 | & At e gofeaa frews siwaa afafa a1 =7 @ fFows siwe
afafa zas fEeare &t w50 & o aemet ot #:7 9 |

(F) THT #1 e srafer % 77 U 979 & Hiaw UE el & o Fed # gatea e
AT AT (STHT) AT ST T ATRAT AIHTT (THSUET) AT IAehT AT & arame
T FATRATT S A= 997930, a9 Y Idqarg aRaad #5ad 7 95 g=a

THEATETT % Eq 9T HqTF T ST,

(@) SHT At FatermT srafer & wanq ua A1g 7 offed 9iq vt Afemm= sater & @ o =9 a
H T g a7 SUHT A7 THSUHT i el & Sene u% FTeafa agiEwr, a9 #6iw
AT TRAAT THTE HAT AT (T 6 AqHIGA § (aad AT FhaT STOaT

g g T faea #i At & forw fAear gq # sraed <6t & 90 fa & fafemr= srafy =
TETH AL Aol (hAT STUIT 17

[T, /. 31-11013/12/2013-3rU-11(I)(ATT)]
feoqur . g A W F T, 9T, 9T 1, @ 3 S9ET (i) § AfeeEdr 9ers
T, 3. 1533(3), Ar@ 14 Fdaw, 2006 FRT THRIAT A T off ST qoae=rq 39! Aeafertead
FIT FMTera oA AT 1.3, 1737(3), A 11 saqay, 2007 ; F1.37. 3067 (37), a1 fawax,
2009 ; FT1.3M. 695(3), ar@ 4 319, 2011 ; F1.3m. 2896(37), aE 13 famaw, 2012 ;
.. 674(37), aEr@ 13 919, 2013 ; F1.3M. 2559(37), AT 22 3[TEd, 2013 ; FT.3T. 2731(31),
arirg 9 fAdew, 2013 ; F1.3MM. 562(37), ARG 26 FLE<l, 2014 ; F1.3M. 637 (37), AT 28 HLE,

2014 Fr.am. 1599(3), q@ 25 SA, 2014; F.3m. 2601(3), @ 7 sFqEy, 2014; i<
1.3, 3252(31), A 22 faH«y, 2014 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th April, 2015

S.0. 1141(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
Section 3 of the Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the
Environment(Protection) Rules, 1986, the Central Government hereby makes the following further amendments to the
notification of the Government of India , in the erstwhile Ministry of Environment and Forests number S.O. 1533(E),
dated the 14th September, 2006 after having dispensed with the requirement of notice under clause(a) of sub-rule(3) of
rule 5 of the said rule, in public interest, namely:—
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In the said notification,—

(i) Paragraph 9 relating to validity to Environment Clearance (EC) shall be re-numbered as paragraph (i)
thereof;

(ii) in paragraph (i) as so numbered,-

(a) for, the words “and five years in the case of all other projects and activities”, the words “and seven years in
the case of all other projects and activities” shall be substituted;

(b) for the portion beginning with the words “However, in the case of Area Development projects and Townships” and
ending with the words “consult the Expert Appraisal Committee or State Level Expert Appraisal Committee as the case
may be.” The following shall be substituted, namely:-

“(i1) In the case of Area Development projects and Townships [item 8 (b), the validity period shall be limited only to
such activities as may be the responsibility of the applicant as a developer:

Provided that this period of validity may be extended by the regulatory authority concerned by a maximum
period of seven years if an application is made to the regulatory authority by the applicant within the validity period,
together with an updated Form I, and Supplementary Form IA, for Construction projects or activities (item 8 of the
Schedule):

Provided further that the regulatory authority may also consult the Expert Appraisal Committee or State Level
Expert Appraisal Committee, as the case may be, for grant of such extension.

(iii)) Where the application for extension under sub-paragraph (ii) has been filed-

(a) within one month after the validity period of EC, such cases shall be referred to concerned Expert Appraisal
Committee (EAC) or State Level Expert Appraisal committee (SEAC) and based on their recommendations, the
delay shall be condoned at the level of the Joint Secretary in the Ministry of Environment, Forest and Climate
Change or Member Secretary, SEIAA, as the case may be;

(b) more than one month after the validity period of EC but less than three months after such validity period, then,
based on the recommendations of the EAC or the SEAC, the delay shall be condoned with the approval of the
Minister in charge of Environment Forest and Climate Change or Chairman, as the case may be:

Provided that no condonation for delay shall be granted for any application for extension filed 90 days after the
validity period of EC.”

[F. No. J-11013/12/2013-IA-II (I) (part)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) vide
notification number S.O. 1533(E), dated the 14th September, 2006 and amended vide S.0.1737(E) dated the 11th
October, 2007, S.0. 3067(E) dated the 1st December, 2009, S.O. 695(E) dated the 4th April, 2011, S.0.2896(E) dated
the 13th December, 2012 , S.0.674(E) dated the 13th March, 2013, S.O. 2559(E) dated the 22nd August, 2013,
S.0. 2731(E) dated the 9th September, 2013, S.O. 562(E) dated the 26th February, 2014 , S.O. 637(E) dated the 28th
February, 2014, S.0O. 1599(E) dated the 25th June, 2014, S.0O. 2601 (E) dated 7th October, 2014 and S.O. 3252(E) dated
22nd December, 2014.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Sand Mine of M/s Ultimate Group located at Gyaspur-Rasulpur Sand Minor Mineral Mine, Sonipat

(Haryana) for production capacity of 12.67 Lakh TPA (ROM) in 35 ha. of Mine lease area
(EC —SEIAA/HR/2016/470 dated 27.06.2016)

; HARYANA STATE POLLUTION CONTROL “

.:... ;ﬂ BOARD M:S‘_',\
[}ﬂé‘@@E} Star Complex, Opp. General Hospital, Delhi Road, v -
> Sonepat Ph. 0130-2236119(0O) Email:-
hsp cbrosr@gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 313100422SON CT 017999850 Dated:05/01/2022
To.

M/s :M/s Ultimate Group
Sand minor mineral quarries of Gyaspur-Rasulpur sand unit at Tehsil Gannaur
District Sonipat Haryana

Subject: Grant of consent to.operate to M/s M/s Ultimate Group.

Please refer to your application no. 17999850 received.on dated 2021-11-17 in
regional office Sonipat With reference to your above application for consent to operate M/s
M/s Ultimate Group is here by granted consent as per following specification/Terms and

conditions,

Consent Under BOTH
Period of consent 05/01/2022 - 30/09/2022
Industry Type Mining and ore beneficiation
Category ' RED
Investment(In Lakh) 613.25
Total Land Area(Sq.| 350000
meter)

Total Builtup Area(Sq.| 35000.0
meter)

Quantity of effluent

1 Drade ‘ 0.0 KL/Day
2 Domestic 1.0 KL/Day
Number of outlets 1.0

Mode of discharge

| Domestic Septlc Tank
2 DOrade

Domestic Effluent Parameters

1 NA

Trade Effluent Parameters

1 NA

Number of stacks 1
| Height of stack

1 NA |

Emission parameters

1. NOX 80 mg/m3

2. S0X 80 mg/m3
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Sand Mine of M/s Ultimate Group located at Gyaspur-Rasulpur Sand Minor Mineral Mine, Sonipat

(Haryana) for production capacity of 12.67 Lakh TPA (ROM) in 35 ha. of Mine lease area
(EC —SEIAA/HR/2016/470 dated 27.06.2016)

3 pm 10 100 mg/m3

4 pm?25 60 mg/m3

Product Details

| Sand |4224 Metric Tonnes/day
Capacity of boiler

1 NA | Tonmr

Type of Furnace

1. NA |

Type of Fuel

1 NA |

Raw Material Details

Sand |4 224 Metric Tonnes/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, staragetanks etcs shall-be leak-proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly. ™

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
1n this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act 1n case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditrons of his consent order. .

3. The applicant shall make an application fof grant of consent at [east 90 days before the date
of expiry of this consent. ‘

4 Necessary fee as prescribed for obtaining renewal conseat shall be paid by the applicant
alongwith the consent apphcétion.

5. If due to any technologtcal improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required vanation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so vaned.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be 1ssued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various charactenistics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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Sand Mine of M/s Ultimate Group located at Gyaspur-Rasulpur Sand Minor Mineral Mine, Sonipat

(Haryana) for production capacity of 12.67 Lakh TPA (ROM) in 35 ha. of Mine lease area
(EC —SEIAA/HR/2016/470 dated 27.06.2016)

change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate 1s subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned 1n the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, 1n case 1t 1s found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse’

15. If the industry 1s.closed temposanly at its-own, they shall-inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instrucnons 1ssued from time to time by
the Board.

i Specific Conditions :

1.CTO so granted will.be without prejudice to'any violation made by unit in past & will be
deemed cancelled if axiy!uch‘ violation come to the notice of the Board at any stage and the
CTO so granted will not affect the prosecution action to be initiated against the unit for such
past violations caused by the unit. 2. Unit will not cllange the quantity of domestic
effluent/trade effluent/ air emissions sources without prior permission of the Board 3. Unit will
obtain all necessary clearance from all concerned departments. 4. The unit will operate 1ts
pollution control devices regularly and will mantam propes logbook for the same. 5. Unit will
obtain necessary Authorization HWIM Rules, 2016& will apply for CTO renewal at least 90
days before expiry date of CTO 6 Unit wdl maintain good housekeeping and will comply
with the provisions of SWM Rules "016 7. Unit will depositbalance fee, if any found at any
stage pending against the umt.xS. Unit Wlll comply with all the direction 1ssued time to time by
HSPCB, CAQM, Hon'ble NGT, Hon'bljé Punjab & Haryana High Court, Hon’ble Supreme
Court of India and other concerned authorities. KAMALIT
SINGH
Regional Officer, Sonipat
Haryana State Pollution Control Board.
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mail - Reply/ Objection on Behalf of Respondent No.6 n the matter of Munish Son of Amar Singh Vs. Haryana State Pollutio...
Gma| Saurabh <saurabhrajpal.sc.aor@gmail.com>

Reply/ Objection on Behalf of Respondent No.6 n the matter of Munish Son of
Amar Singh Vs. Haryana State Pollution Control Board & Ors Original Application
269 of 2023

1 message

Saurabh <saurabhrajpal.sc.aor@gmail.com> Wed, May 22, 2024 at 8:36 PM
To: rkhuranalegal@gmail.com, narenderpalsingh@gmail.com

Sir,

Please find attached the Reply/Objection on behalf of the Respondent No. 6 in the matter of Munish Son of Amar
Singh Vs. Haryana State Pollution Control Board & Ors Original Application 269 of 2023

Further, consider this email as proof of service in the aforesaid matter.

Regards,
Saurabh Rajpal Advocate (AOR)
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9257K
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